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DBOD. No. Ret.BC.43/C.195-83
May 24, 1983

All Commercial Banks,

Dear Sirs,

SECTION 27 OF THE BANKING

REGULATION ACT, 1949—RETURNIN
FORM X

As you are aware, in terms of section 27 of
the Banking Regulation Act, 1949, every
bank is required to submit a return in Form
X, showing its assets and liabilities in India
as at the close of business on the last Friday
of every month, to our concerned Regional
Offices. Further, in addition to these
monthly returns, banks are also required to
submit a return in Form X as on the 3Ist
March every year. In order to facilitate the
processing of the returns by us ona machine,
it is necessary that banks should submit the
returns in Form X in uniform format and
size. We shall, therefore, be glad if
commencing from the return relating to the
last Friday of March 1983, the returns in
Form X are submitted by your bank, in
duplicate, as in the proforma enclosed.
(Please note that the size of the return
submitted by you should be the same as the
proforma). It may please be ensured that the
total of the figures reported against sub-
items is shown against the respective item.
For instance, the total of the figures reported
against sub-items 3.1, 3.1.1, 3.1.2, 3.2, 3.3,
3.3.1, 3.3.2 should be shown against item 3.
Further, in case your bank has no data to
report, it may be indicated by ‘Nil’ against
the respective item/sub-item. The code
number allotted to your bank is given in the
box on top of the enclosed proforma and it
should invariably be filled in the returns
submitted by your bank. Please note that the
returns in Form X should be submitted by
your bank to our concerned Regional Office
as hitherto.

Sec. IX{b)
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2. According to Section 27 of the Banking

Regulation Act, 1949, banks are required to
submit the return in Form X before the close
of the month succeeding that to which it
relates. However, it has been observed that
there is inordinate delay in the submission of
the returns by some banks. We shall be glad
if you will please gear up the machinery in
your bank for the compilation of the return
in Form X and ensure that the returns are
submitted by your bank within the
prescribed period.

Yours faithfully,
S.S.H. JHURANI
Deputy Chief Olfficer
Encl:
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(Q)x1 '®s

THE BANKING REGULATION ACT, 1949
Form X (Section 27)

Name of the Ba!nking Company:

Liabilitics and Assets in India as on the Last Friday of the month of

PART

(A) LIABILITIES IN INDIA

Amount

Paid-up Capital

1. Paid-up Capital
(including * forfeited shares)
2. Reserve Fund & Other Reserves
2.1 Reserve Fund
2.2 Other Reserves
2.3 Share Premium Account *
3. Deposits
3.1 Current Deposits
3.1.1 From Banks (including Co.op Banks)
3.1.2 From Others
3.2 Savings Deposits
3.3 Fixed Deposits (including cash certificates,

recurring deposits, etc.

3.3.1 From Banks (including Co.op. Banks)
3.3.2 From Others

Bank Code L—__—j

(Rounded off to the nearest thousand Rs.

(B) ASSET IN INDIA Amount

1. Cash in hand
2. Balances with the Reserve Bank of India
3. Balances with other banks in India in current account.
3.1 State Bank of India
3.2 Subsidiaries of the State Bank of India
3.3 Other Commercial Banks
3.4 Co-operative Banks
4. Money at call & short Notice
4.1 With Commercial Banks
4.2 With Co-operative Banks
4.3 With Other Financial Institutions

5. Investments

5.1 Treasury Bills

5.2 Other Central Government Securities
(including Treasury Savings Deposit
egertificates & Postal Savings Certificates
& Deposits)
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(Rounded off to the nearest thousand Rs.)

(A) LIABILITIES IN INDIA

Amount

(B) ASSET IN INDIA Amount

4. Borrowings $
4.1 Borrowings from banks in India
4.1.1 Reserve Bank of India
4.1.2 State Bank of India
4.1.3 Subsidiaries of the State Bank of India
4.1.4 Industrial Development Bank of India
4.1.5 NABARD
4.1.6 Other Commercial Banks
4.1.7 Co-operative Banks
4.2 Borrowings from Banks Outside India
5. Other Liabilities
5.1 Bills payable in India
5.1.1 Drawn by Indian Offices
5.1.2 Drawn by Foreign Offices *
5.2 Bills payable outside India
5.3 Calls received in advance *
5.4 Miscellaneous liabilities
6. Branch Adjustments @
6.1 Among offices in India
6.2 With offices outside India **
7. Total Demand & Time liabilities i.e.
total of items A3, A4 & AS

8. Balance of Profit

5.3 State Government Securities
5.4 Other approved securities ,
5.5 Shares & debentures of companies & corporations
not included in 5.4 above '
5.6 Fixed Deposits with Banks
(including Co-operative Banks)
5.7 Other Investments in India
6. Bills purchased & discounted
6.1 Inland Bills purchased & discounted
6.2 Foreign Bills purchased & discounted
6.2.1 Export bills drawn in India
6.2.2 Import Bills drawn on & payable in India
6.2.3 Other Foreign bills purchased & discounted
6.2.3.1 Payable in India
6.2.3.2 Payable outside India
7. Loans & Advances
7.1 Loans & advances, cash credits & overdrafts
(excluding due from banks vide 7.2 below)
7.2 Due from banks
7.2.1 Co-operative banks in India
7.2.2 Commercial Banks in India
7.2.3 Banks Outside India +
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(Rounded off to the nearest thousand Rs.)

Amount

(A) LIABILITIES IN INDIA Amount (B) ASSET IN INDIA

8. Premises, Furniture, Fixtures & other fixed assets
9. Branch adjustments @ -
9.1 Among offices in India -
9.2 With offices outside India ** -
10. Capitalised Expenses including preliminary expenses,
Organisational expenses, shares selling commission,
brokerage, loss incurred & any other expenditure not
represented by tangible assets ***
11. Non-banking assets acquired in satisfaction of claims

12. Other tangible assets

Total Liabilities Total assets

Includes borrowings from other financial institutions amounting to Rs.

PART H .
Total Advances Percentage of clean (unsecured) Total Deposits Percentage of Total Advances
advances to total advances(item 3 of Liabilities in Part I)to total Deposits (Percentage

(Total of Items 6 & 7 of Assets in Part I above)
of column 3 to column $5)

(percentage of column 2 to
column 3)

Secured Unsecured (clean) Total
n ) 3) 4

() (6)
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PART II1
(Section 25)
(Rounded off to the nearest thousand Rs.)

1.Demand & Time Liabilities in India (Items 7 of Liabilities in Part I)
(excluding items which_banks are at present allowed to exclude e.g. items not in the

nature of outside liabilities).
2. Minimum amount of assets required to be held in India under Section 25 of the Act

(75 per cent of item | above)

3. Assets in India L
.1 Total of items B 1 to 8, B 11 & 12 on Assets side inPart I |
3.2 Securities approved by the Reserve Bank of India under Section 25(3)
(a) of the Act & not included in 3.1 above. .
Signature
Date : Designation

* Not applicable to foreign banks operating in India
@ The net balance of branch adjustments should be shown as liabilities or assets as the case may be.

** Please give in a foot-note, the oustanding borrowings of Indian offices.
+ Comprising rupee loans/overdrafts granted to banks/correspondents outside India.
#* [f the balance in the profit & loss account represents loss, it should be included in this item.

Notes
(1) Data under Parts 1 & 11 may be furnished as at the close of business on the last Friday of every month & under Part 111 as the close of business on the last Friday of March,

June, September & December.
(2) Data on foreign liabilities & assets of Indian Offices of banks may please be supplied for the following items:

i) Balances held abroad

ii) Investments held abroad
iii) Other foreign bills purchased & discounted payable outside India.

iv) Any other assets held outside India.
(3) Co-operative banks comprise state & central Co-operative banks, co-operative land development bank & Primary Co-operative banks

(4) If the concerned Friday is a public holidy the Negotiable Instruments Act, 1881 (26 of 1881), then data may be furnished as at the close of business on the preceding working day.



